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D.A. No.879/89 

Judgement dictated in the open court on 9.7.90 
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- 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: AT HYDERABMO. 

OANo; 897/a9 	
T 	

DATE OF DECISION:- 9.7.1990 - 
t.A.No. 

- 	
- Between:- 	 - 

B. Anjajab 	 - ------. -  - ---- - - - - - - - - - - Petitioner(s) 

Mr. 0. Govardhanachary, 
- ---- - - --- - ---------  ------Advocate for the - 	. 	 . 	

petitioner(s) 

Versus 

Director ATI-EPI, VidyanagarHyd., 

-- -- otht± . - Respondent. 

- -. - 	Mr• E. Madar, flohan Rao,Addi.CGSC 	
Advodete for thd 
Respondent(s) 

CORAM: 

THE HDN'BLE MR. B.N. JAVASIFIHA, tic 

THE HIJN'BLE MR. D. SURYM RAO, MEMBER(J) 

C. 

1 Whether Reporters of local papers may bo 
allowed to see the Judgment 7 

20  To be referred to the Reporter or not 7 

Whether-their ordships wish to see the fair copy of the 
Judgment 7 

Whether it needs to be circulstedto 
other Benches of the Tribunals ? 

S. Remarks of Vice Chairman on Dlumns 
1 2  29  4 (To be submitted to Hon'ble 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERAAD ~) 

BENCH AT 	HYDERABAD 

O.A. N0.879/89 	 Date of Order: 9.7.1990 

BETWEEN 

B. Anjaiah, 
Peon (Retrenchad), 
0/c Director, 
Advanced Training Institute 
for Electronics &Process 
Instrumention,Ramanthapur, 
Hyderabad. 	 .. 	 Applicant 

Versus 

Director, Advance Training 
Institute for Electronics & 
Process Instrumentation, 
¶Jidyanagar, Hyderabad. 

Director, Advanced Training 
Institute for E & P.1., 
Ramanthapur, Hyderabad. 

Chairman,/Regional Director, 
ATI-EPI Campus, Ramanthapur, 
Hyderabad - 13. 

Director General, Directorate 
General of Employment & Training, 
Shram Shakthi Shavan, Rafimary, 
New Delhi. 

S. Pochamma, W/o Sathaiah, 
ATI, Vidyanagar, Hyderabad 	 .. 	 Respondents 

APPEARANCE 

FOR THE APPLICANT 

FUR THE RESPONDENTS 

Mr. D. Govardhanachary, Advocate 

Mr. E. Madanmohan Rao, Addl. 
5tanding Counsel for the Respondent 

CORAM 

THE HON'BLE SHRI B.N. JAYASIMHA, VICE CHAIRMAN 

THE HON'BLE SI-RI 0. SURYA RAG, MEMR (JUDICIAL) 

(Judgernentor the Bench delivered by Shri D. Surya Rao,) 
Hon'ble Member (Judicial) 

'V 



-:2:-  

The applicant herein states that he was appointed 

as Ward Boy in the Respondents organisation as against 

reserved quota of Scheduled Tribe u.s.?. 3.1.'86 and 

he continued till 31.10.87, when his services were 

terminated, consequent to his post becoming surplus. 

He was thereafter taken back as Peon from 4.11.87 after 

a gap of 3 days and continued. Subsequently by the 

impugned order dt.31.7.89, his services were terminated 

retrosPectivelyw.e.?.2877,sg. The applicant states that 

a seniority list of Class It! employees (Gr. '0) was drawn 

in which the applicant was shown at S.No.66 whereas the 

respondent No.5 is shown at S.No,69. The applicant is 

ehior to respondent No.5 in the seniority list of class 

1%). He was appointed against the reserved category of 
o_- 

S.T whereas the respondent No.5 was appointed 1104et-tbe 

open category vacancy. 	While terminating the services 

of the applicant by the impugned order the respondents 

did not choose to terminate the services of Respondent 

No.Sj5ccording to the applicant ss was working as Safaiwala. 
le— 

Subsequently when the services at Respondent No.5 

terminated, she moved the Tribunal and in O.A.No.623/89 

she was allowed to continue by the, interim orders. Jaking 
I.-- 

advantagethe? these orders respondent No.5 was given ,fe9ular 

scale attached to that post:: of Safaiwal on ad hoc Lasis. 

The applicant contendscohsequently after the termination 

of the applicant one Nagaratnainma and respondent No.5, and 

also one Sri C.K'ishn5one post of Da?tary fell vacant 

which was filledin by way ofromotion from the post of peon. 

Consequent1. peon post was filled in uh4-eh--*-ell--veeent by 

way of transfer of Safaiwala. The applicant states 

that he being senior should have been considered for 

appointment in the Safaiwala vacancy. The respondents 

(Contd. ...) 
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however, chose!  to accommodate the respondent No.5 

which is against the rules. 	The applicant contends 

that the three officet viz., (1) The Director,.ATI,EPI, 

llidyanagar,Hyderabad, (2)The Director, All, EPI,Ramanthapur, 

Hyderabad and (3)Chairman/Retional Director, AlI-EPI, Rain-

anthapur, Hyderabad are formed one single unit for the 

purpose of appointment of Class IV(D) posts. A common 

seniority is maintained for all the three units as a 

single unit and it is incurnbbant on the respondents to 
)t 	c2., a-f. IW-- 	 L,sv'4tw"*fl 

fill up the vacancies inLaccordance  with the 	seniority 

lists. For these reasons the applicant has filed this 

application seeking relief to call for the records relating 

to office order No.A/32022/2/87-Est./253 dt.31.7.89 and 

to quash the same. 

2. 	On behalf of the respondents a counter has been 

filed admitting that the applicant had been appointed as 

Peon w.o.f. 4.11.87 and reappointed on ad hoc basis from 

1.5.89. It is stated that this appointment was on ad hoc 

basis and the services were terminated as no post of peon 

was existing in the Institute beyond 28.7.1989. It is 
4— 

contended that all those whojendered as surplus have been 

served one month's notice as required as per CCS (Temporary 

Service) Sub-rulel of rule-5 and therefore they ceases to 

held any seniority in the Hyderabad Unit. 	So far as the 
e--tu & n i-ØL& 

reservation is concerned while terminating the services1 

'the full representation has been kept alive so far as the 

reserved quota of SC & St are concerned. 	It is contended 

that Smt Pochamrna has been working right from 1984 as 1
1 	 1we1tts.4_r_ 

Casual Labour a-ne whereds3 Shri Iknjaiah who was directly 

recruited in 1986, has no claim of seniority over Smt. 

Pocharuma. 	The continuance of Smt. Pochamma as Safaiwala 

AM 
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was pursuanb& to orders of the Tribunal in O.A. No.623/89 

Piled by her. 	It is further contended that Smt.Pochanuna 

CN 

beinenior casual labour working from 1984 has been 

validly continued on ad hoc basis since there is no regular 

vacancy available for any appointment in the Gr.'D' cadre. 

For these reasons it is stated that the applicant has not 

I 	

made out any case and the application is liable to be 

dismissed. 

3. 	We have heard Shri D. Govardhanachari, learned 

counsel for the applicant and Shri E. Madan Thhan Ran, 

Addl. Standing Counsel for the respondents . 	The main 

contention of Sri Govardhanachary is that the applicant 

was recruited against S.T quota to a Gr.'D' post. 	He 

was rendered surplus due, to the abolition and his services 
to 

were terminated dueLthe post becoming surplus. The conten- 

tion is that the applicant being an S.T., should be appointed 

in a Gr.'D' post whether it is a Safaiwala or Peon. The 

question of considering the seniority vis-a--vis the casual 

labour would not arise since he was not appointed as 

casual labour but direct to a Gr.'D' post. The applicant 

is not seeking any claim to a casual labour post. It is 

further contended tt the. seniority list referred to by the 

applicant is not material since that relates to Gr.'D' 

posts and not the seniority in the casual labour post, 

For appointment to a post to be filled by casual labour, 

the respondent No.5 would have preference. 	On a 

consideration of the facts mentioned above the respondents 

are directed to fill the post of Class 1%! (Group D) 

in accordance with the reservation policy and the seniority 

(Con 
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of Group 'D'  employees and in regard to Casual Labour 

vacancy to fill it in accordance with the seniority 

of casual labour. 	With the above directions this 
is 

applicationjdispossd of'?. 	No order as to costs. 

(e.N. JAVASIPIHA) 	 (o. SURYA RAG) 
VICE CHAIRMAN 	 MEMIR (JUDICIAL) 

Dictated in the open Court 
Dt. 9th July, iggo 

Mvs 	
A /½446 

/PUTY REGI STRAR(JtJDL) 

To 
The Director, Advance Training Institute for Electronics 
and process Instrumentation, vidyanagar, Hyderabad. 

The Director, Advanced Training Institute for E & PSI. 
Rarnanthapur, Hyderabad. 

The Chairman/1gional Director, ATI-EPI Campus, 
Ramanthapur, Hyderabad - 13. 

The Director General, Directorate General of &nployment & 
Training, bhram shakthi Bhavan, Rafimarg, New Ilhi. 

1-1-258/10/C, 
Chikkadapally, Ryd. One copy to Mr. D.(4overdhanachary, Advocate 

1-1-80/20,RTC 'X' Roads Hyderabad. 

7.One copy to Mr.E.Madanmohan Rao, Addl.WC, CAT.Hyd-Bench. 
8. One spare copy. 	 - 
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The applicant herein states that he was appointed 

as Ward Boy in the Respondents organisation as against 

reserved quota of Scheduled Tribe u.s.?. 3.1.'86 and 

he continued till 31.10.87, when his services were 

terminated, consequent to his post becoming surplus. 

He was thereafter taken back as Peon from 4.11.87 after 

a gap of 3 days and cOntinued. Subsequently by the 

impugned order dt.31.789, his services were termimted 

retrospectivelyw.e.f.28r7989 	The applicant states that 

a seniority list of Class IV employees (Cr. O) was drawn 

in which the applicant was shown at S.No.66 whereas the 

respondent No.5 is shown at S.No.69. The applicant is 
tc r 
ehior to respondent No.5 in the seniority list of class 

IV. He was appointed against the reserved category of 
S. 

5.1 whereas the respondent No.5 was appointed Ufldat-tbe 

open category vacancy. 	While terminating the services 

of the applicant by the impugned order the respondents 

did not choose to terminate the services of Respondent 

No.Sccording to the applicant se was working as Safaiwala. 

Subsequently when the services of Respondent No.5 are t.ia.t-

terminated, she moved the Tribunal and in.0.A.No.623/89 

she was allowed to continue by the,fr%interim orders. Jaking 

advantage thi these orders respondent No.5 was given fegular 

scale attached to that post; of Safaiwal on ad hoc tasis. 

The applicant contends consequently after the termination 

of the applicant one Nagaratnamma and respondent No.5, and 

also one Sri G.Krishna)one post of Daftary fell vacant 

which was filled in by way of promotion from the post of peon. 
34 

ConsequentLy- peon pest was filled in u44-e4--?-e11---fltettt by 

way of transfer of Safaiwala. The applicant states 

that he being senior should have been considered for 

appointment in the Safaiwala vacancy. The respondents 

FSO 
(Contd. ...) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD 

BENCH AT : HYDERABAD 

D.A. No.879/89 

BETWEEN 

B. Anjaiah, 
Peon (Rstrenched), 
O/o Director, 
Advanced Training Institute 
for Electronics &°rocess 
Instrument ion, Ramanthapur, 
Hyderabad. 

Date of Order: 9.7.1990 

Applicant 

Versus 

Director, Advance Training 
Institute for Electronics & 
Process Instrumentation, 
Vidyanagar, Hyderabad. 

Director, Advanced Training 
Institute for E & P.!., 
Ramanthapur, Hyderabad. 

Chairman,/Regional Director, 
ATI—EPI Campus, Ramanthapur, 
Hyderabad - 13. 

Director General, Directorate 
General of Employment & Training, 
Shram Shakthi Bhavan, Ra?imarg, 
New Delhi. 

S. S. Pochamma, tsl/o Sathaish, 
AT!, Vidyanagar, Hyderabad Respondents 

APPEARANCE 

FOR THE APPLICANT 

FUR THE RESPONDENTS 

Mr. D. Govardhanachary, Advocate 

Mr. E. Madanmohan Rao, Addl. 
Standing Counsel for the Responder 

CUR AM 

THE HON'BLE SHRI B.N. DAVASINHA, VICE CHAIRMAN 

THE HUN'BLE SFRI D. SURVA RAO, IIEMER (JUDICIAL) 

(Judgementor the Bench delivered by Shri 0. Surya Rao,) 
Hon'ble Member (Judicial) 



I,  

r 

of' Group '0' employees and in regard to 
IL 
Casual Labour 

vacancy to £111 it in accordance with the seniority 

of casual labour. 	With the above directions this 
is 

applicatioAjdiaposed of'?. 	No order as to costs. 
.. 	. 

-' 

Dat 	 -. 
- 	 - . Corrt,ogjr 	 . 	. 

CeatraIAdr.uustratjyo Tdbup - 	- 	- -. 	 £yd&rabad -Benah - 	-. 

-' 	
- 

TO 

I 	 - 

-- 	
-- -- -4--- ---- 	 - - ___ p .  

The Director, Advance Training Institute for Electronics 
and process Instrumentation, vidyanagar, Hyderabad. 

The Director, Advanced Training Institute for E & P.1. 
Ramanthapur, Hyderabad. 

3, The Qairman/gional Director, ATI-EPI Campus, 
Ramanthapur, Hyderabad - 13. 

4. The Director General, Directorate General of Employment & 
Training, bhram shakthi Bhavan, Rat imarg, tew frihi. s. one copy to Mr.D.Lirlgarao, Advocate for P.5,1-1-258/10/c, 

	

6 • One copy to Mr. D.overdhanachary, Advocate 	ChikkadapallyHyd. 
1-/e80/20, RTC X' Roads Hyderabad. 

7.Qd copy to Mr.E.Madanmorian Rao, Acldl.OisC, CAT.Hyd-Bench, 
j/One spare copy. 

pvm. 
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however, chose/ to accommodate the respondent No.5 

which is against the n.i].es. 	The applicant contends 

that the three offica$ viz., (1) The Director, ATI,EPI, 

%Iidyanagar,Hyderabad, (2)The Director, AT!, EPI,Ramanthapur, 

Hydarabad and (3)Chairman/Retional Director, ATI-EPI, Ram-

anthapur, .Hydsrabad are formed one single unit for the 

purpose of appointment of Class P1(o) posts.: A common 

seniority is maintained for all the three units as a 

single unit and it is incumbbant on th•e respondents to 
!t oa..- efitu.i 	 (jtAW 4fl t 

fill up the vacancies inj!ccordance  with these jeniority 

4' 	 lists. For these reasons the applicant has filed this 

application seeking relief to call for the records relating 

to office order No.A/32022/2/87-Est./283 dt,.31.7.89 and 

to quash the same. 

2. 	On behalf of the respondents a counter has been 

filed admitting that the applicant had been appointed as 

Peon u.e,f. 4.11.87 and reappointed on ad hoc basis from 

1.5.89. It is stated that this appointment was on ad hoc 

basis and the services were terminated as no post of peon 

was existing in the Institute beyond 28.7.1989. It is 
%4&a4 

contended that all those who1jendered as surplus have been 

served one month's notice as required as per CCS (Temporary 

Service) Sub-rulel of rule-S and therefore they ceases to 

held any seniority in the Hyderabad Unit. 	So far as the 
.e-4-iu &*n4y-jU4 

reservation is concerned while terminating the services1 

the full representation has been kept alive so faras the 

reserved quota of SC & St are concerned. 	It is contended 

that Smt. Pochamma has been working right from 1984 as 

Casual Labour an-d whereds Shri AnJaiah who was directly 

recruited in 1986, has no claim of seniority over Smt. 

Pochamma. 	The continuance of Smt. Pochamma as Safajuala 

AM 


